PI TEM NO. 52 COURT NO. 9 SECTION 11
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Crl.) No(s). 5900/2012
(Arising out of inpugned final judgnent and order dated 22/05/2012
in CRLA No. 3000/ 2003 passed by t he Hi gh Court 0] Judi cature
Al | ahabad)
VI NAY KUVAR JAI N Petitioner(s)
VERSUS
KAl LASH SAHKARI AVAS SAM Tl LTD. & ANR Respondent (s)
(with appln. (s) for pernmission to file additional docunents and
stay and office report)(for final disposal)
W TH
SLP(Crl) No. 6271/2012
(Wth appln.(s) for stay and Ofice Report)
SLP(Crl) No. 7059/2012
(Wth appln.(s) for stay and O fice Report)
SLP(Crl) No. 407/2013
(Wth appln.(s) for exenption fromfiling O T. and appln.(s) for
i mpl eadnent and appln.(s) for stay and Ofice Report)

Date : 22/02/ 2016 These petitions were called on for hearing today.
CORAM :
HON&#39; BLE MR. JUSTI CE V. GOPALA GONDA
HON&#39; BLE MR JUSTI CE ARUN M SHRA
For Petitioner(s) M. Shekhar Napahde, Sr. Adv.
M. E. C. Agrawal a, Adv.
M. Raj esh Kumar, Adv.
In SLP 6271/ 12 M . Bhupesh Narul a, Adv.
In SLP 407/ 13 Ms. Purnima Bhat, Adv.
For Respondent (s)
M. Shakil Ahned Syed, Adv.
Mohd. Parvez Daas, Adv.
M. Uzm Janeel Husain, Adv.

Ms. Anu Gupta, Adv.
M. Ratnakar Dash, Sr. Adv.
M. Adarsh Upadhyay, Adv.
M. Amt Singh, Adv.

UPON hearing the counsel the Court made the follow ng
ORDER
Li st on 29.2.2016.
( SUVAN WADHWA)
AR- cum PS ( MALA KUVARI  SHARMA)
COURT MASTER

at



